FORM A

PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS .OFVTMSS VENTURES PRIVATE LIMITED

NAME OF CORPORATE PERSON

TMSS Ventures Private Limited

DATE OF INCORPORATION OF CORPORATE.
PERSON

09/05/2011

AUTHORITY UNDER WHICH
CORPORATE PERSON IS INCORPORATED /
REGISTERED o

Registrar of Companies, Ahmedabad

Under The Companies Act, 1956

CORPORATE IDENTITY NUMBER OF
CORPORATE PERSON

U74140GJ2011PTC065340

. ADDRESS OF THE REGISTERED OFFICE AND
PRINCIPAL OFFICE (IF ANY) OF CORPORATE
PERSON

Registered Office Address:

Pink Bunglow, Opp. Vaibhav Appt., Behind
Natubhai Centre, Off Gotri Road, PO.
Racecourse, Dist. Vadodara Gujarat 390007

LIQUIDATION COMMENCEMENT DATE OF
CORPORATE PERSON

08™ June, 2026

NAME, ADDRESS, EMAIL ADDRESS,
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF THE
LIQUIDATOR

DEVESH A. PATHAK

First Floor, 51, Udyognagar Society,
Near Ayurvedic College,

Outside Panigate,

Vadodara-390019

EMAIL: maildeveshpathak@rediffmail.com
TELEPHONE: 0265-2562175/58

REG. No.: IBBI/IPA-002/IP-N00234/2017-
2018/10685 '

8. | LAST DATE FOR SUBMISSION OF CLAIMS gt July; 2026

Notiée is hereby given that M/s. TMSS Ventures Private Limited has commenced voluntary liquidation on
8t June, 2026.

The stakeholders of M/s. TMSS Ventures Private Limited are hereby called upon to submit a proof of their
claims, on or before 8" July, 2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Date: 8% June, 2026
Place: Vadodara

Devesh A. Pathak
(Regd. Insolvency Professional)
Reg. No. IBBI/IPA-002/TP-N00234/2017-2018/10685
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GELECON
ELECON ENGINEERING COMPANY LIMITED
$L29100G196OPLCOOIONZ _ Wabslte:
Rega. Of. ; Anand-Sofitra Road, Vakabh Vidysnagar - 368 120
Ph: (12692) 238701 /238702 Emal: ivesiotwiations elscon com

REMINDER TO SHAREHDLDE
Special Window for Re
Transter Reques

Lodg

PUBLIC NOT [+
Navesn 1] Plot

That,
NoAl7, Ammm.mn,m'cmumau- Constructed on land
52 No B. Tahuka:

GVK Power (Gmndwal Sahlb) Limited

‘baaring Udhng, Taluka:
&liOiinnl],Dﬂir.lSurli" o ‘has admit that 1) Original
Ragistration of Parent Sale Deed Registration Mo, 5827 dated
\wmmwmmwun«mmzmmq In favor of
Dw;bm [belonged to Plot Na. ANT] & [2] Original
Registration Recelpt of Parent Sale Deod No, 5828 dated
16%4/2006. [ndﬂmmmuummmzmmmwu

o atod €
) “Awerd of Nen comprabaasve Anaual Naintnance Gonrac of UPD pystoms fr
eniien plant at GVK Powes Goindwal Sani Lid, Goindwal Sshi, Dist. Tam Taran

Punjsb at GATP*
Goindwal Sahit, Diste: Tam Taran, |

are nol iraceable. \lmmmmmm-mdw(wwmm
Assistanca by him of anyone elee any person eic. Thal, the Present owner aiso
‘admil that he is holding physical possession of he said Properties. If any one

ofthe said

Puniab as par details given in the tender spacifications.”

 rights of claim, within 8
mawmmnawmmmmmm

SIDDHARTH A PATOLAWALA Advocaie

Hazar
-4 Lr.m\ & ‘wm 10031

S (03 \|.‘| No.K 9

mudwhnmmﬂm-ﬂnlmuuﬁmhh
documants/pracassior otherwisy.
* Thix specisl window will remasn open for 1 perod of ane year from February 05,

Outward No. 1231/2026|
DEBTS RECOVERY TRIBUNAL - IT
(Ministry of Finance, Government of Indla)

2026 1o Fabruary 04, 2027,

© AN securities 1rans termed under this window shall be mandatorily credited to the
trans e cody n demateriafised idemat! fom.

* Securities s trsnaferred shall be subject to » lock-in period of one year from
thedate of rogistration o traaser.

Aceortingly, shgible sharshsldors ae raquestad 1o submit their share transfer

Exb. No. A9
PAPER PUBLICATION
. APPLICANT

DEEPAK DINESHKUMAR CHAUHAN & ANR DEFENDANT

[For Immanable property only)
[Undar Ruta-8(1) of Sacurity interest [Enforcement] Rules, 30021
Wherea

of The
ap-r-m Bank m under the Securitisation and Reconstruction of
Findecisl Assess and Enforcement of Security Interest (Second) Act, zou?

Section 1 13012)

Office. “Shivshaki
Royal Trads Conter, 0pp.

e Bacar. Rajendrasinh T. Thakor
Advocate & Notary

)

The Mﬂh

& oo

{rox Immovabe progerty oniv}
(Unar Auie-8i1) of Security Interest {Enforcemment) Rules, 2002]
Whereas
The undersigned being the Authorised Officer of The Mehsana Urban Co
Bank Lid. under the Securitisation and Reconstruction of
Financial Assets and Enforcement af Security Interest {Second) Act, 2002
and

of the Rules, 2 unm
¢|n¢ 01.01.; m! ulln! upon the borrower M/S R.G.

(Proprietor Rasilaben Govindbhal Modi) Guarantor m Nv

Madi, (2) M

& (3) M/$ Govind Laboratories to repay the amount mentioned in me
notice being Rs.5,20,43,551.00 (R Five Crore Twenty Lacs Forty Three
Thousands Five Hundred Fifty One Only) within 60 days from the date of
receipt of the said notice.

The Borrower having failed ta repay the smount, natice is hereby given to

under Section 13(12) 30f
the Security Interest (Enforcement] Rules, 2002 issued a Demand Notice
dated 18.02.2025 calling upon the barrower M/S Shubham Enterprise
(Proprietor - Mrs, Rasiiaben Govindbhsl Modi) Guaramor 1) W,

@ to repay inthe. nme
being Rs.4,95,05,930.00 (Rs.Four Crore Ninety Five Lacs Five Thousands
Nine Hundred Thirty Only) within 60 days from the date of recelpt of the
said natice.

having failed
the Borrower and the public in general that the undersigned hus taken
possession of the property described herein below in exercise of powers
conferred on him/her under sub- section (4) of Saction 13 of the said Act
read with Rule B of the Security Interest (Enforcement) Rules 2002 on Tth
m-rn.....rm- ar 2026.

in particular and the public in

werdn we  3nd Floor, “muw".ﬁnlﬁlhﬂkﬂ!l
Opp. Despak Putral Pump, Elisbridge, Ahmedabad - 380006.

riquesis aloagwith reguisite documents 10 the I-ws Pagistrat and Shara T, the Borrowey and the public in general that the undersigned has taken
Transfes Agent {RTA) at MUFG ntime lnia . C-204, Ashwamegh A of the property described herein below in exercise of powers.
(Company Limited, “Gestskuni®, 1, Bhakli Nagar Saciaty, Mllﬁ“ Ok Bahind Priya Cinerma, Bhaysli Canal Road, Vadodara - 390021, conferred an him/her under sub saction (4) of Section 13 of the said Act
M-ﬂnl Vadodara, Buml-mnmums 3568 768; E-mait: (2. Shobha Bhanupratap Yadav, C-Z04, Ashwamegh Avenue, read with Rule 8 of the Security Interest (Enforcement) Rules 2002 on Tth

o+ heipde sk B mpma. mutg.com. malhmmnm ‘Bahing Priya Cinema, Bhaysdl Cansl fload, Vadodars - 390021 day of June of the Year 1026.
o I The Barrawer/Guarantor/Mortgagars In particular 4ad the public In
o, Elocon Engiscering Company Limited. | | yig Tbunal g with the property wil be sublect 10 the charge of The Mehsana Urban Co-
Piass bk Vidpomagir Bhart narani] | 1+ WHEREAS the sarvice of Summans / Ntics couk not be efeced i the | | Operative Bank tid. for an amount of As.520.43,551.00 (ks Five Crore
. mmmmvmmﬂuwmn—m‘) and
8" June, 2026 Company Secretary Oficar v ¥ Interest ther X g

. 2, Delondont a0 hereby Girscied 1o show couse a3 to why the Original | | dateof payment
Apglcation shoud not be slowsd, The borrower's attention Is Invited to sub-section (8) of Section 13 In
3 mmmmwmmvmnqnmumu
10.30 a.m, and fle Descrigtion of the Inmavabie Progscy
Outward No, 1258/2026 P n

roperty of Shop No.33 an Ground Floor together with
DEBTS RECOVERY TRIBUNAL = LT | | «. Toke oticn that n case of ofsui,the Application shall be haard and dacided | |common amenities and facilities n the scheme known ay Emeraid
(Minisiry of Finance, Government of India) i constructed on NA land bearing Final Plot No.342/1 and 343/5 (Allotted in

Givan Undar rwy lhand & Sasi of the Tribunal an this 03th June, 2026,

liew of City Survey No.3105 admeasuring 1255 Sq.mtrs.} of town planning
Scheme No,3 (Varied) situated, lying and being Mouje- Changispur, Te-
Sabarmati and District-Ahmedabad and Registration Sub-District

0.A Ne. 7032025 Exh. No. A7
o .

STATE BANK OF INDIA

VERSUS

MRS. JYOTIBEN Mm" VAGHARI
To,

{1). Mirs. Jyotibon Mahashbhai Vaghari

g
:E\
L

Pippired by M Chocked B Section Oficer and
Udand bounded vind i bounded as Under,, Ear
a5 Under, East -Plot Margin and Ramp for Basement, West Common

/ \\ Passage, Horth-Plot Margin and 40 F1 A Road, Sauth:-Ramg for Basement Plot Margin and Ramp for Basement, West -Common Passage, North -Pl

4 i Property owned by - s, Govind Laboratories Pvt Lid SRR SORT LEDRCL S0 TR JOL PR

FORM A ~ J Property owned by~ M/s. Govind Laborataries Pve Lid

PUBLIC ANNOUNCEMENT 07062026 b (hshetiar . Pt
06, -
[Regulation 14 of the Insolvency and Bankrupicy Board of India Place: Ahmedabad (T Wihians Urban Co Operatve Sank | | DRtE: 07,06 2026 horised Offcer
ce:

url!nl s hereby cautioned not to deal with the property and any dealings
he property will be subject to the charge of The
Oﬂﬂlﬂﬂlﬂlﬂ for an amount of Rs.4,9%,05,930.00 (Rs. Four Crore
Ninety Five Lacs Five Thousands Nine Hundred Thirty and interest
thereon at the contractual rate plus cost, charges and expenses il date of

payment,
The borrower's attention s invited to sub-section (8) of Section 13 in

Description of the Immayable Property
Immavable Property of Shop No. 31 an Ground Floor together with common
amenities and NA
land bearing Final Plot No.342/1 and 343/9 (Allotted in lieu of City Survey
N0.3105 sdmeasuring 1255 Sa.mtrs.) of town planning Scheme No.3
(Varied) situsted, lying and being Mouje-Changispur, Ta-Sabarmati and

3

217

FOR THE ATTENTION OF THE STAKEHOLDERS OF

The Mehsana Urban Co-op. Bank Ltd.
i St

{Tha Mchm Urban co Operatoe ok L

Co-op. Bank Ltd.
tod Bank
. Mon 01na-384002.

The Mehsana Urb:
{Mult State S

=
-~

P
POSSESSION NOTICE

(For immevabie property only)
Under Rule-8(1) of Security iterast (Enforcement) Rules, 2003|
Whereas
The undersigned being the Authorised Officer of Tha Mehsana Urban Co
Operative Bank Ltd. under the Securitisation and Reconstruction of

Financial Assets and Enforcement of Security Interest (Second) Act, 2002
and in exercise of powers conferred under Section 13(12) read with Rule 3
of the Security Interest [Enforcement) Rules, 2002 issued a Demand Notice
dated 01.01.2025 calling upon the borrower M/S R.G. Enterprise
(Proprietor ~ Mrs. Rasilaben Govindihal Modl) Guarantor {1) Mr.
Modl, (2) Mr.
& [3) M/S Govind Laboratories 1o repay the amaunt mentioned in the
nofice being Rs.5,20,43,551.00 (Rs Five Crore Twenty Lacs Forty Three
Thousands Five Hundred Fifty One Only) within 60 days from the date of

falled to repay the amount, notice is hereby ghven to
the Borrower and the public n general that the undersigned has taken
possession of the praperty described herein below In exercise of powers
conferred on Nm.’h!rwuncb secion (] o Section 13 of the id Act

7th

Flat No. 202, Second Floor, Shroeyi Flats, Near Baroda High School
Blycliony, Ditngosion Yoo, et SRS TMSS VENTURES PRIVATE LIMITED oy ey ]
WHEREAS e
hi Trbural, . F1E A OF COMPOIE PRISON | THSS Vesiures Pvle Liniad
1. WHEREAS the service of Summens / Motice could not be effected in the 2 DATE OF INCORPORATION OF | 1o nena4q [For bmmovabie property aniv)
¥ the ™ ° | \TE PERSON e |Under Rule-8( 1) of Sacurity interest (Friorcement) Rules. 2007]
howsd by this Tribunal AUTHORITY UNDER WHICH Registrar of Companies, ‘The undersigned being the Authorised Officer of The Mehsana Uirban Co
2. Delondont are hereby dirscted 1o show cause ms o whby the Original | '} 3| CORPORATE PERSON IS Ahmedabad Operative .:... m"f.m'n Ihe Soauirsision sas Recmetractin of
Aoobosierishunii s tnsheond, INCORPORATED / REGISTERED | Under The Compames Act 1986 | | Financial Assets and Enforcement of Security Interest (Second) Act, 2002
3. You are directed 1o appear before this Tribunal in person o through an Tcor of power J 1 d with Rule 3
Advocate on 08/07/2026 at 10.30 a.m. nd fle e written statement / Reply | | 4 PORATE IDENTITY NUMBER || - 0o 01 1pTCOBSMO of tha Security Interest (Enforcement] Rules, 2002 issued a Demand Notice
copy || OF CORPORATE PERSON dated 01.01.2025 calling Upon the barrower M/S Vraj Prt. Lid.
4. Take Natice that the decided ADDRESS OF THE Registered Office Address: (Director - (1) M ovimduil wods . () M Kapainsumar
inyour absence. | RecisTERED OFFicE ano Buwop&nv:vmw | Govindbhai Modi Guarantor (1) “:;ﬁ'-.:" Gandabhal Desal, (2) Mr.
Shvn Wb m ok & Sk o ton Mibwonl PRINCIPAL OFFICE (IF ANY) OF | o Gt Rt P, e 14.4,25.3,407.00 (. Six Crore
S IURSSu . A CORPORATE PERSON Dist Vadodare Gujsat 390007 Twenty Five Lacs Ninety Three Thousands Four Hundred Seven Only)
Propared by M Chacksd 8 Section Dificar - f receipt of
ad [ LIQUIDATION COMMENCEMENT | naue. 1ne 2026 The Borrower having falled to repay the amount, notice is hereby given to
DATE OF CORPORATE PERSON i the Borrower and the public in general that the undersigned has taken
DEVESHA. PATHAK of the property described herein below in exercise of powers
First Floor, 51, mﬂhﬂdmmmf’hr under sub section (4) llwﬂnfl‘h':‘u\dk‘
Udyognagar Seciety, read with Rule 8 of ule: 12 on Tth
NAME, ADDRESS, EMAIL Hew vt s, dayol bune of the Year 2026,
y 7| ADDRESS, TELEPHONE NUBER Oulﬂl?alvll 2-390019 The Illuurrm.'ﬁwum,‘umpmm in particular and the public in
POSSESSION NOTICE (SECTION 13(3) ifar bnmovsbie proparty m‘:gﬁ?hﬁs RALJUCSATW roperty wil bs subject to the charge of The Mehsana Urban Co-
e 8 ot Rt TR e B AP B m"""" Lo ey oo Tooesnd our et S O o
Branch under Securnization And Race ol Financial Assets and REG. No.. [BBIN Fhve Lacs Ninaty Saven
possd -"mm:'?m 7- interest thereon at the cantractual rate plus cost, charges and expenses til
Snm | | 2017-2018/10685
umsmnm(mnu-mzm-w mum [} ’bfmmemm 8th July, 2026 The borrower's attention Is Invited to sub-section (8) of Section 13 In
10Y2024 caliog upon the Borrowe: Mrs. Hanwamedl Karshesbbsl Konkand raspact of

(Borrowar), Mr.
Fuliibhai Kokati (Guarantor) 1o repay the amouni mentionsd in the nobice, bang.
anon 1

‘amounts 10 Ra. 31,33,614.78 [Rupees Thirty One Lakh Thirty Throe Thousand Six
Hundred Fourtoen and Paisa Eight Only) a3 on 28702/2026 + further
Intorest and Chirgad less recovery thoreon wahin 60 days from the date of receipt of
the sard rotice.

The Banower having faded to repay the smount, nofic is herstry given 1o the

Notice s hereby given thal Mis, TMSS Venlures Prvate Limited has
commencad voluntary iquidation on Bth June, 2026
The staksholders of Mis. TMSS Ventures Private Limited are hareby called
upon 1o submit 8 proof of their clams, on or befors 8th July, 2026, o the|
liquidator atihe address mentioned against fiem 7.

Description of the Immovable Property
immoxable pioperty of Shop No. 25 (Bult up ares B871 Sq. M) on

dunlmum- 2026."
The Borrower/Guarantor/Mortgagors in particular and the public in
general Is hareby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of The Mehsana Urbian Co-
Operative Bank Ltd, for an amount of hs‘n,as.s!m [Rs Five Crore
Twanty Lacs Forty Three Thousands Five Hundred Only) and
interest thereon at the contractual rate plus cost, charges -mnpmmnu
date of payment :
The borrower's attention s invited to sub-section (8) of Section 13 in
the secured assets.

ground floar, together
ALand bearing nmimno w,ihnd

3105 S5 Sq. mirs.)

of town Planning -m.m o3 wuw) situate, w. lnd bvlu Mouje-
Sub

respect.

Description of the immovabie Progerty
Immavable Property of Shop Mo.32 on Ground Fioor together with
e amenities and facilties in the scheme known us Emeraid

chmw'sw:, Ta- Sabar
) M/S. Gavind Pt. Ltd and

Al other stakeholders may submit the proof of claims in person, by past or by

Mﬂuﬂmmmmmummimm-wmw

the said, 90l the said Aule on tis $th day of
June of the year 2025,
‘The Bomowar in particular snd the public in genersl srs haraby cautionad not t

dh..uunmmwmuwmnwmm‘

buunaud as under, East - Plot Margin and Ramp for Basement, West -
Common Passage, North -Plot Margin and 40 FT T.P.Road, South - Ramp for
Basement

Sd-
Devesh A. Pathak
Indolvency Professional}

by~ M/s. Govind Laboratories Pyt Ltd

.2 (Ashokiumar M. Patel}
Dayer (71062026

tharised Dffcer
(The Mehsana Urban Co Oparative Bank Lid)

(Regd.
Rq No. IBBMMZ‘IF

m:mnmlmmnmmuunmmmmu
Dne Lakh Thirty Thrae
Only) as on 2040272026+ hurther Interest and charges less

. mm:mmummvnwdwrmmmm

i raspact

Al that Prece Agricuin 426, Block No.
453, Admestuing 3500 54 m Pkl Schoma which i kncwn and named o
“Noraysn Residancy”, Plot uqmnsvsqumu-nn!
umaunun listll-GdMVIqo ruw-,muh- Vyora, Dist. Tapi,
Gujorat, 5

an‘-m.twmwm.m.mmm No, 471,
136, . 15-6.

Sd/-,
Date . 05.06.2026. Place : Surst Otficer. Canarn Bank

POSSESSION NOTICE
Mot Kol piogurs ol

[ 2002]
Whereas

The undersigned being the Authorised Officer of The Mehsana Urban
Operative Bank Ltd. under the Securitisation and Reconstruction o
Financial Assets and Enforcement of Security interest (Second) Act, 2002
30f

e wn, mma 384002,

Phone No, : (I

POSSESSION NOTICE

{For Immanable praperty onir)
[Uinar fule-BI1} of Sacurity Interast (€nforcamant Aules, 2003|
Whereas
The undersignéd being the Authorised Officer of The Mehsana Urban Co
Operative Bank Ltd. under the Securitisation and Reconstruction of
Financhal Assets and Enforcement of Security woerest {second) Act, 2002

the Security lnterest (Enforcement) Rules, 2002 issued a Demand Notice

ed. {Dlrlmr = (1) Mr. Almhluml' ﬂovinlbh-l Modl & (2) [+
rantor (1) Mr. Chehar Gandabhai

DEBTS RECOVERY TRIBP.D'IAL II

Desal, {2) Mr. Gandabhal u-mmml Rabarl & (3) M/S Govind
Luboratories o repay the amount mentioned in the notice being
5.6,26,73,734.00 (Rs. Six Crore Twenty Six Lacs Seventy Th nds

and in exercise of
the Security Interest (Enforeement) Rules, 2002 \!!u.d a Demm Nonu
deted 91,01.2028 callig upon the bortower M/S Viraj Mercantile Pv. Lid.

land bearing Final Plot No.342/1 and 343/9 (Allotted in

lew of iy Survey No.3105 admeasuring 1755 5q.mirs) o town planning

Scheme No.3 (Varied) situated, lying and being Mouje-Changispur, Ta-

Sabarmati and Dlllrlcl—lhm:;:ﬂ and Registration Sub-District
|

a3 Under, East -Plot Margin and Ramp for Basement, West -Common
Passage, North -Piot Margin and 40 FT TP Road, Sauth: -Ramp for Basement
Property owned by -M/s. Govind Laboratories vt Ld

{Ashokkumar M. Patel]
e Oficer

Date: 07.06.2026
Place: Ab

Author
{The Mehsana Urban Co Opaerative Bank Lid)

The Mehsana Urban Co-op.-Bank Ltd.
tl State Sche l ad B.

Yighwiy.
2 25710, B
POSSESSION NOTICE
(For Immuovabie property oniy)
[Under Rule-R(1) of Security interest [Enforcamant) Rubes, 2001}
Whereas
The undersigned being the Authorised Oficer of The Mehsana Urban Co
Operative Bank Ltd. under the Securitisation and Recanstruction of
Financial Assets and Enforcerent of Security Interest (Second) Act, 2002
and in exerclse of powers conferred under Section 13{12) read with Aule 3
of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice
dated 18.02,2025 calling upon the borrower M/S Shubham Enterprise

1)
Govindbhal Mﬂil Guarantor (1)Mr. Chehar EHIIIDIM Desal, (2) Mr.
Rabari & (3} to repay
the amount mentioned in the notice being Rs.6,25,93,407.00 {ll Stx Crore.
Twanty Five Lacs Ninety Three Thousands Four Hundred Seven Only)

Y v

Finance, Government
o v WMWW?NM\MMM
Opp. Deepak Patrol Pump, Eliisbricge. Ahmedabad - 380006. the said natice.
DA No. 168/2025

having failed ta repay the amount, notice is hereby given 10
the Borrower and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powars
conferred on him/her under sub section (4) of Section 13 of the said Act

The Barrower having failed to repay the amount, nofice it hereby given ta
the Borrower and the public
possession of the praperty described herein below In exercise of powers
conferred on him/her under sub saction () of Section 13 of the said Act
read with Rule 8 of y ules 2002 on th

To,
(1). Zinabhai Bachubhay Bharwad
Plat No, 236, Shivnagar, Kamrej, Surat, Gujarat - 384180,
has figd

this Tribunal.

1. WHEREAS the service of Summans / Notice could not be effected in the
ordinary manner and whereas. the application for substituted servica has
been allowed by this Tribunal. .

2. Defendant are hereby directed to show cause & to why the Original
Agphcation should nat b slowsd

3. You are dirocted to sppear belore this Tribunal in person of through an
Advocate on D6/07/2026 a1 10.30 a.m. and fie the written statement /
Reply with s copy thersol fumished to the applicant upon receipt of the

notice.

4. Take Notice the Application ded
in your shsence.

Given Under my hand & Seal of the Tribonal on

this D3th June, 2026

Propared by M. Checked by Soction Officor

CANARA BANK 8 of the Security Rules 2002 0n 7th

VERSUS day of June of the Year

ZINABHAI BACHUBHAU BHARWAD - In pacticular and the public in
general s not to deal with Sod sy deakogs

mnu.mm-mb.mmmm:mmdmm
Bank Lid. for an amount of Rs.6,26,7,734.00 ll}-!hﬁ'“

Twanty Six Lacs Sevanty Three Thousands Seven Hundred Thirty Four

Only) and interest therean at the comtractual rate plus cost, charges and

expenses till date of payment.

The bocrower's attentian is invited to sub-section (8) of Section 13 in

espect

in the scheme

nnlﬂl‘nd No. 342/1 and
survey 125559, mirs.) of
town Planning scheme no.3 (vumd: situate, Mn; -r-! being Mnul--

Descrigtion of the Immevable Property
Immovabile property af !M No. 28 (Bullt up srea BB.71 Sq. Mtrs.) on
together

known as

Year 20
The lnm:-nr.’ﬁu

IMortgagors in n.mmr lnd the public in

In general that the undersigned has taken | °

~ Mrs, Rasilaben Govindbhal Modi) Guarantor (1) Mr.
12) M.

& (3) M/S Govind les to repay the amount mentioned in the
notice being Rs.4,95,05,930.00 (Rs, Four Crore Ninety Five Lacs Five
Thousands Nine Hundred Thirty Only) within 60 days from the date of
receipt of the said natice.
The Borrower having failed to repay the amount, notice is hereby given to
the Borrower and the public in general that the undersigned has taken
of the described herein below in exercise of powers
conferred on him/her under sub-section (4) of Section 13 of the said Act
read with Rule 8 of n Tth
day of june of the Year 2026..
The Barrower/Guarantor/Mortgagors in particular and thi

general is hes
with the pmp!ﬂrwll be subject 16 the harge of T Wabaime trben Co-
Oerative Sank Ud. for an amout of 14.6.15,93,401.00 (Rs. Six Crore

generalis d not o deal with the property and ar

with the property will be subject to the charge of The Mehsana Urban Co-

Operative Bank L. fo 3n amount of 1435,05330.00 8, Four rore
nd

Only) and
Interest therean at the contractual rate plus cost, charges and expenses fil
date of poyment,
The borrower's attention Is Invited to sub-section (8] of Section 13 In
assats.

espact of

Description of the immovable Prooerty
Immovable property of Shop Mo. 24 (Built up area B8.71 Sq. Mirs.| on
#round fioor, together with common amenities and facilities in the scheme.
knovm a3 Emerald constructed on NA Land bearing Final Plot No. 342/1 and
1255 5q. mirs.) of

harges

¥
thereon at the ol

The borrower's attention Is invited to wh-ndlmll]dhﬂn 13 in
respect of time available to redeem the secured assets.

Immovable Property of Shop No.33 on Ground Floor together with
common amenities and facilities in the scheme known as Emeraid
constructed on NA land bearing Final Plot No,342/1 and 343/9 (Allotted in
e of City Survey No.3105 admeasuring 1255 Sq.mirs.) of town planning
Scheme No.3 mﬂm) situated, Iying and being Mouje-Changispur, Ta-

town Planning scheme no.3 :vmed: s«um. Iying and being MMG
cmww Ta- Sltannill and DI a

Changlspur, Ta- Sabarmati and Dis
District- Ahmedabiad-3 (Memnagar) M/S. muw«mmm uuond
bounded as under, East - Plot Margin and Ramp for Basement, West -
Common Passage, North - Piot Margin and 40 FT T.Road, South - nmpw:r
Basement
Property owned by -~ M/s, Govind Laboratories Pt Ltd

v M. Patel)
0 07.06.2026 Authorised Officer
Place: Ahmedabad

o
(The Mohasns Urban Co Operative Sank Ltd)

M3, Gavind
bounded as under. [m Plot Margin and Ramg
Common Passage, North -Plot Margin and 40 EJ%
Basement
Property owned by - M/s. Govind Labors

P, I.tdrhi

Date: 07.06.202¢

and Reg Sub-District
Mmedibid-!iwmﬂwl M/s. Govind Laboratories Pyt Ltd and bounded
a3 Undet, East -Plot Margin and Ramp for Basement, West -Common
agsage, North -Plot Margin and 40 FTT.P.Road, South: -Ramp for Basement
» by~

imas M. Patel)
Authorised Offcer
(The Mensana Urban Co Operative Bank L)
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The Maharaja Sayajirao University of Baroda
Head Office : Maharaja Fatehsinghrao Gaekwad Marg

Fatshgun), Vadodara - 390 002, Gujarat, indla.
ADE12/21 of 2026-2027

()

NOTIFICATION NO.

(323 e Al Wty g A 5d) 03 & Al 3
The sealed Super Subscribed quotation are invited for awarding
Conract for Photo Coplar Machine Work at University Head Office | | 3‘“‘%“‘1 4l Al syl s v
for the ysar 2026-2027. The blank Quotation forms il be issued i 4l 23 g ol s el

by the University Head Office on payment of Re. 250l- by cash | | W4 Oz‘m.wsﬂlg 5 ustL aflad ua sl
duing 11:00 1o 17:00 hours on all working days from 09/06/2026 sef g, 4 4 AU an sl g 4 ez
S wil be accepled til 5:00 p.m. of 3010672026 (excluding Public | | S All? vzl ey ol 4 el v A
Holidays and 2% & 4* Saturday-Sunday). Submission of Quotation asuard o 8, A4 424 s 6 B & 3l
Tender In Sealed cover with E.M.D. of Rs. 4000/- wil be accepled w9, wasidl el e afsua A sadan oyl
by D.D. In favour of “The Registrar, M. S. University of Baroda”. 8, il ey it 46, s 2ot w1 ok
On 01/07/2028 without E.M.D. quotation tendar shall be rejected. sl migzanglu e ol il waddl sl e
The Quotations received after last date will not be considered. &uun u.g«. q;:}gmmﬁam u].mi{
’ St el M 4 pug gsaq W
Prof. (Or.) K. M, Cudasama | | g, wd] soqt i i A msallaidl ayl
a4l wd 2ol gruadl A o ulomil.

Vagodara
| 30052026
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